
































Annexure-II 

 

Comments on Proposed Amendments in  

Central Electricity Regulatory Commission (Sharing of Inter-State Transmission 

Charges & Losses) (Fifth Amendment) Regulations, 2016. 

The comments on the proposed amendments are as below— 

(1) Following sentence shall be added at the end of Sub-clause (q) of clause (1) of 

Regulation 7 of the Principal Regulations  

 

“Additionally, Reliability Support Charge shall also be payable by a DIC for 

the quantum of Connectivity granted by CTU from the date of physical 

Connection to ISTS including the case where DIC is not availing any LTA / 

MTOA provided that the total quantum for the purpose of Reliability Charge 

shall not exceed the quantum of Connectivity granted to a DIC: 

 

Provided further that if Connectivity has been sought in a phased manner, 

Reliability charges shall be billed accordingly: 

 

Provided also that Reliability Support Charge paid by a DIC under STOA 

shall be off-set against the quantum covered under Connectivity.” 

Comments:  

a. The proposed amendment is to be seen in light of the provisions of the 2004 and 2009 

Open Access Regulations. As such, under the open access regulation, 2004, there was 

no provision for generators to apply for connectivity and Generators applied only for 

LTA. Under the Open access regulations, 2009, Connectivity was introduced and 

subsequently Generators have to apply for connectivity and LTA/MTOA if desired. 

All the generators connected to the ISTS grid prior to 2004 open access regulations 

have been continued to be treated as deemed LTA customers. Thus, there are three 

categories of generators in operation presently, i.e. 1) those connected prior to 2004 

regulations, 2)  those connected as per the 2004 regulations and 3) those connected as 

per the 2009 Connectivity Regulations. 

b. For the generators which were connected to grid prior to 2004 and between 2004 and 

2009 under the 2004 open access regulations (1st and 2nd cases), there is no specific 



quantum of Connectivity that was granted by CTU. Therefore, it is logical that in 

both the cases, the installed capacity of generator connected to the grid may be taken 

as the quantum of Connectivity for the purpose of calculation of Reliability Support 

Charge. Further, after 2009 regulations also, there was no guideline regarding the 

quantum of connectivity to be applied by the generators, and hence there is a variation 

in the quantum of Connectivity granted by the CTU. In some cases, it is gross 

installed capacity and in others it is installed capacity minus the auxiliary power 

consumption. It is pertinent to mention that the auxiliary consumption of various 

types of generators also varies. Hence, to evolve a uniform approach for arriving at the 

quantum of power on which the Reliability Support Charge is to be applied, it is 

proposed that Reliability Support Charge may be calculated on the basis of 

Generator Installed Capacity connected to the ISTS grid in case of all the 

three categories of generators. It also proposed that auxiliary power consumption 

may not be excluded from the Installed Capacity as the reliability benefits shall be 

accrued to the generator by way of getting connected to the ISTS grid including in the 

cases of drawing start up power before commissioning and start up after emergency 

conditions like black-outs. Further, the phrase ‘provided that the total quantum 

for the purpose of Reliability Charge shall not exceed the quantum of 

Connectivity granted to a DIC’ may be deleted in view of the proposed suggestion. 

c. Accordingly, the Billing, Collection and Disbursement (BCD) procedure of the 

Sharing Regulations, 2010 and the detailed procedures of the Central Electricity 

Regulatory Commission (Grant of Connectivity, Long -term Access and Medium-

term Open Access in inter-State Transmission and related matters) Regulations, 

2009 needs to be amended appropriately to take care of above proposed suggestion.  

Therefore, it is proposed that the said proviso may be modified as under— 

“Additionally, Reliability Support Charge shall also be payable by a 

DIC for the quantum of Installed Capacity from the date of physical 

Connection to ISTS including the case where DIC is not availing any 

LTA / MTOA: 

Provided further that if Connectivity has been sought in a phased 

manner, Reliability charges shall be billed accordingly: 

 



Provided also that Reliability Support Charge paid by a DIC under 

STOA shall be off-set against the quantum covered under 

Connectivity.” 

 

 

(2) Sub-clause (l) of Regulation 9 of the Principal Regulations shall be substituted 

as under: 

 

“(1) The transmission charges for MTOA customers who are not availing 

LTA to target region for the capacity under MTOA shall be charged 1.25 

times of the LTA POC rates as notified by the Commission from time to 

time. 

(2) The transmission charges for STOA customers who are not availing 

LTA to target region for the capacity under STOA shall be charged 1.35 

times of the normal STOA POC rates as notified by the Commission from 

time to time.  

Provided that the surplus charges collected under above clauses shall be 

reimbursed back to DICs paying charges under first bill in the next month. 
 

Comments:  

a. This point is deliberated in the report of Committee under the Chairmanship of      

Shri Mata Prasad to review transmission planning, connectivity, long term access, 

medium term open access and other related matters. In the report, committee has 

recommended to increase the charges for MTOA & STOA. Accordingly this proviso 

may be revisited in the light of recommendations made by committee mentioned 

above. 

b. The surplus Transmission charges collected as above shall be reimbursed back to the 

DICs only in the next month bill after payment has been made by the concerned 

Generator(s).  

Therefore, it is proposed that the proviso proposed under sub clause (1) and (2) of 

Regulation 9 may be modified as under— 

Provided that the surplus charges collected under above clauses shall be 

reimbursed back to DICs paying charges under first bill in the next 

month only after the payment has been made by the concerned 

generator(s). 



(3) Amendment to Clause (4) to Regulation 11 of the Principal Regulations 

 

The commission has added formulae for calculating reliability support 

charges for connectivity quantum as below :   

 

(b) Following shall be added after subpara (2) of Para 4 of Regulation 11. 
 

For Generators having Connectivity over and above LTA + MTOA. The 

MTOA shall be considered in addition to LTA only if it is over and above 

LTA. 

 Reliability Support Rate in Rs MW monthConnectivity 

Quantum -( LTA+ MTOA) 
 

Comments  

In view of comment at point no. 1, the formula proposed to be added after 

subpara (2) of para 4 to Regulation 11 of principal regulation may be 

modified as under: 

 

(b) For Generators having Installed capacity connected to ISTS grid over and 

above LTA + MTOA. The MTOA shall be considered in addition to LTA 

only if it is over and above LTA. 

 Reliability Support Rate in Rs MW monthInstalled Capacity 

connected to ISTS grid - (LTA+ MTOA)
 

 

(4) Amendment to Annexure of the Principal Regulations 

 

The commission has substituted Sub clause under Para 2.8.1.c of Annexure of 
the principle regulation as follows: 
 

“(i) Reliability Support Charges shall be 10% of the Monthly Transmission 

Charges. The Reliability Support Rate, in Rs/MW/month shall be as 

under: 

 

Reliability Support Charge for Withdrawal DIC shall be obtained by 

multiplying the above rate (in Rs/MW/month) by Approved Withdrawal 

(LTA/MTOA). For Generator with Long term Access to target region shall 

be obtained by multiplying these charges by Approved Injection. For 



Generators whose Connectivity is for quantum more than its LTA+MTOA, 

Reliability Support Charges shall be obtained by multiplying the above 

rate by [Connectivity quantum – (LTA+MTOA)]. 

The above principle shall also apply for additional MTOA.” 

 

Comments  

In view of comment at point no. 1, Sub clause under Para 2.8.1.c of Annexure 

of the Principal Regulations may be modified as under: 

 

 
“(i) Reliability Support Charges shall be 10% of the Monthly 

Transmission Charges. The Reliability Support Rate, in Rs/MW/month 

shall be as under: 

 

Reliability Support Charge for Withdrawal DIC shall be obtained by 

multiplying the above rate (in Rs/MW/month) by Approved Withdrawal 

(LTA/MTOA). For Generator with Long term Access to target region 

shall be obtained by multiplying these charges by Approved Injection. 

For Generators whose Installed capacity connected to ISTS grid is more 

than its LTA+MTOA, Reliability Support Charges shall be obtained by 

multiplying the above rate by [Installed Capacity connected to grid – 

(LTA+MTOA)]. 

The above principle shall also apply for additional MTOA.” 

 

****** 


